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M/s Prime Cable      ……Appellant 
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Commissioner of Central Goods and 
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Ms. Kanika Malhotra, Advocate for the Appellant  

Shri Aniram Meena and Shri Ram Niwas, Authorized Representatives for the 

Respondent  
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DATE OF HEARING/DECISION: 20.01.2026 

 

 
 The appeal is allowed by way of remand. For order, see order of 

date passed in Service Tax Appeal No. 60069 of 2020. 
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